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(c) the reaction of Government re
garding the proposal?

THE MINISTER OF STATE IN THE 
MINISTRY OP SHIPPING AND 
TRANSPORT (SHRI H. M. TRIVEDI):
(a) and (b). A copy of the Rfeport 
prepared by an expert Sub-Committee 
of the All India Manufacturers. 
Association, Bombay, which contained 
some suggestions for development of 
port facilities, was received in August, 
1972.

(c) The Report was examined. No 
specific action was required on the 
Report.
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RE: QUESTION OP PRIVILEGE

MR SPEAKER: Papers to be laid
on the Table.
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wNo circular has gone from the 
Prime Minister’s Secretariat in my 
time— neither verbally nor oral
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1896 (SAKA) Re. Question of 214 
Privilege

**I have not seen the old papers.
In my time, no such circular has 
gone. 1 do not normally look into ques
tions unless a Minister wants to ask 
my advice or fecfe that I should 
know. ”
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The MINISTER OP WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU RAMA- 
IAH): On a point of order. (Inter
ruptions); I can' also raise a point 
of order regarding the business of the- 
House. We have received a copy 
that motion, but we had no intimation 
that it would be discussed today 
here. That was all I wanted to say.
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MR. SPEAKER: I had not allowed 
it as a privilege.
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I had not accepted it. You just got 
up without my permission.
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“The undersigned is directed to 
say that as in the past the Prime 
Minister would like to see advance 
copies of all statements to be made 
in Parliament by Ministers as also 
the brief for answering supple- 
mentaries to questions, if any. The 
Ministries are therefore requested
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to forward four copies of such
statements and briefs to this Secre
tariat as soon as they are finalised.

During the working hours these 
copies may kindly be sent to Mr. 
B. N. Tandon, Joint Secretary to 
the Prime Minister, Room No. 8, 
Parliament House; and at the Prime 
Minister's House after working
hours and on holidays.”
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MR. SPEAKER: ‘As In the past'. 
That is in that paper also. This was 
just revived.
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“Earlier on, I am not quite sure, 
what date in 1964 and perhaps once 
before, a suggestion was made that 
questions pertaining to Pakistan 
and Kashmir should be shown to 
the Prime Minister”
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PAPERS LAID ON TABLE

Reports of Monopolies and Restric
tive Trade Practices Commu:&k>n re: 
M/s. Larsen and Toubro Ltd., M/s. 
Carborundum Universal L m , Madras, 
M/s. Hindustan Aluminium Corpora
tion L m , Bombay and M /s. Lucas-  

TVS Ltd., Madras

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA); I beg to lay on the 
Table a copy each of the following 
Reports (Hindi version) of the Mono
polies and Restrictive Trade Prac
tices Commission under section 61 of 
the Monopolies and Restrictive Trade 
Practices Act, 1969:—

(1) Report under section 23(6) of 
the said Act in the case of M/s 
Larsefi and Toubre Limited and the 
Order dated the 11th October, 1972 
of the Central Government
(2) Report under section 21(3) (b) 

of the said Act in the ease of M/s. 
Carborundum Universal Limited, 
Madras and the Order dated the 1st 
October, 1971 of the Central Gov
ernment th^rccm.


